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tSecretary]

162 of the Rules of Procedure
and Conduct of Busmess in
the Rajya Sabba, 1 am direct-~
ed to return herewith the
Indian Income-tax (Amend-
ment) Bill, 1959, which was
passed by the Lok Sabha at
its sitting held on the 2ith
February, 1859, and tran-mut-
ted to the Rajya Sabha for its
recommendations and to s‘a‘e
that this House has no recom-
mendations to make to the
Lok Sabha i regard to the
said Bl ™

(1) “In accordance with ‘he pro-
visions of sub-rule (6) of rule
162 of the Rules of Procedure
and Conduct of Business 1n
the Rajya Sabha, I am direct-
ed to return herewith the
Appropriation Bl 1959,
which was passed by the Lok
Sabha at 1ts sitting held on
the 25th February, 1959, and
transmitted to the Rajya
Sabha for its recommenda-
tions and to state that this
House has no recommenda-
tions to make to the Lok
Sabha 1n regard to the said

Bill"
1214 hrs
QUESTIONS OF PRIVILEGE
LEARKACF OF MaNiPUR  Bupcer
ESTIMATES

Mr. Speaker: Let me explain the
position so far as th s matter 18 con-
cemed 1 got a notice of a privilege
motion {rdm the hon Member I have
not given my consent I want {o know
first of all how a privilege arises so
far as this matter 1s concerned and
then, assuming it 1s a question of pri-
v Jege, whether, under the circum-
stances, there 1s any breach of privi-
lege These are the two points

$hrli . Achaw Singh (Inner Mani-
par)© I beg to submit that I brought
to your notice a question of the b.each
of privilege and I submit that it 15 a
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very serious one A local dally called
Simanta Patrika published the detail-
ed Budget figures for the Union Terri-
tory of Manipur under the Ministry of
Home Affairs in its 1ssue of 24-28th
February, 1959 Generally, the.e
figures cannot be given out 1in the
Press before the Budget is actually
presented to the House The article
had actually a heading like this:
“Rs 350 crores Budget for Manipur
passed for th s year’” The same paper
gives details of a Press Conference
where the Chief Commussioner of
Manipur announced these details
Further, the paper says that the Bud-
get estimates had been approved by
the Manipur Advisory Coemmittee
which met recently

It 1s a convention of parliamentary
democracy that no Budget secrets
should be published before the Budget
1s formally prescnted to Parl ament
But the estimated budget figures given
in the article are all taken out from
Demand No 57 under the Ministry of
Home Affain It may concern a
small Union Territory But it has
serious effects on the people of the
Union Territory The Terntory is
directly governed by the Centre and
by Parl ament Accordm'g to demo-
cratic parliamentary convention, no
individual, however high he may be
placed can give out any Budget secret
to anvone not to speak of giving such
a wide publicity mn a dailv paper in
Manipur

I submit, S'r that the publication of
these figures under the different heads
of expenditure such as land revenue
cxcise registration, forest, veterinary,
co-operation, and Scheduled Castes
and Scheduled Tribes 1s deliberate
and 1ntentional and 13 meant for
lowering the dignity and prestige and
the author ty of this House

I also submit that the Budget esti-
mates were discussed in the meeting
of the Manipur Advisory Committ-e
which consists of the Cluef Commis-
sioner and Members of Parhiament and
the Committee under the Chairmane
ship of the Minister approved it. But
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meetings of the comumitiee are secret
and confidentia]l and no detall can be
fiven out in the Press without the
congent of the Central Government or
the Home Ministry. It is unfortunate
that these estimates are published
under the very nose of the Home Min-
jstry.

It has been held by May, the
suthority on Parliamentary procedure,
that the publ cation of proceedings of
committees conducted with closed
doors or draft repogts of committees
before they have been reported to the
House, will constitute a breach of pri-
vilege. So, I humbly submit that the
act of the Chiet Commussioner of
Manipur is a clear case of a breach of
parliamentary privilege

The priv leges of Parliament are
rights which are absolutely neccssary
for the due execution of du‘ies of its
members. They are enjoyed by each
House for the protection of its Mem-
bers and vindication of its own
authority and dignity. When any of
its rights and ‘mmunities, both of the
Members individually and of the
assembly m 1its collective capacity,
which are known by the general name
of privileges are disregarded or attack-
ed by any individual or authority, the
offence 1s called a breach of privilege
and 1s punishable under the law of
Parliament,

Mr. Speaker: Does he say that this
Committee is a Committee of the
House--Standing Committee or Select
Committee?

Shri L. Achaw Singh: No, Sir.

Mr. Speaker: It consists of two
parts: whether any Budget provision
ought to be disclosed to the public or
elsewhere before the Budget is pre-
sented. That is one part....

Some Hon, Members: Yes.

Mr. Speaker: I do not want the
nodding or assent of any hon. Member.
Now, the second part is this. The
hon. Member says that there is a com-
mittee appointed to look into this
matter and that the proceedings of
that committee are absolutely secret
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and that disclosure by any person who
was a member thereof is a breach of
privilege of this House. As far as 1
am able to see, there is a breach of
privilege of this House when a Com-
mittee is appointed by this House and
it has to report to this House and when
its proceedings or report is made pub-
lic before a report is made to this
House. 1 am ask ng from him whe-
ther he says that that committee is &
committee of this House by any
stretch of language or legal phraseo-
logy. He says 1t is not. Then, it is
said that he has disclosed certain facts
which ought to have been disclored t0
this House in due course in the Budget
and that the figures tally. What does
the hon. Min‘ster say?

The Minister of Home Affatrs (Shri
G. B. Pant): Sir, I am really perplex-
ed that a notice of this type should
have been raised before you I am
utterly at a loss to understand how a
question of privilege can arise in a
case of this type. The Chicf Commis-
s-oner, I believe, has even now no idea
of the Union Budget or even of its
salient features He never saw the
Budget and he cannot possibly have
disclosed the Budget. So, the ques-
tion of his disclosing the Union Bud-
get is inconceivable (Interruptions).
1 am glad to see that many hon.
Members are interested in this matter.
I thought it concerned only Manipur
and only the hon. Member from Mani-
pur was interested I am happy to
find that the question is receiving the
attention of the hon. Members and I
can count upon their sympathy for
the progress of Manipur.

Sir, so far as this particular matter
is concerned, the Central terrilories
have not got any legislatures of their
own, and the entire executive
authority is vested in tht President.
So an advisory committee has been
appeinted for each one of the Central
territory. Matters of policy and mnt-
ters relating to legislation and cthers
concerning these territories are placed
before these consultative committees
wh'ch consist mostly of Membeis of
Parliament and represegtatives of the
Territorial Council, or the Corporation
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in the case of Delh, and the Admin-
jstrator, so that they may be able to
oonsider matters of common interest
among themselves It 13 in the interest
of this House and also of the people
of the termtor.es concerned that such
Aan arrangement should be made and
that it should be given an opportunity
for discussing matters which affect
only the small areas The Parhament
cannot have sufficient time 0 deal with
them, and the people there must
have opportunity of expressing thor
views

So whenever theie 1s any question
they are consulted They are also
consulted with regard to finanecial
matters Therefore when the propo-
sals are mature in the Home Ministry
after consulting the various mnisti cs
concerned the Adminstration, thcir
Terntorial Councils, the Corporaticn
and the Finance Ministry, these pro
posals are placed before these com-
muttees for their comments and advice
If there 1s anything that culls for fur-
ther reference to the Finance Mim
try, then such a reference 1s made

In fact the Budget i1s never pla~ed
before them but what the Home Min-
mitry considers to be reasonable pro
posals after taking due carc to ascer-
tain the wishes of other Ministries,
‘because many Ministries zie conce™
ed, are then placed before this com-
mittee and they are considered by this
committee The committee then
expresses 1ts views The proposale
then receive either the approval or
the disapproval or something like that
or something in between, of the com-
mittee and 1ts members

fhere 18 no question of the Budget
being adopted by the committee The
Budiget 1s framed by the Finance Mwnn-
sstry and it 1s presented here by the
Finance Minister So, even in  this
case too, even apart from other things
the figures do not swte comncide I
mey just mention that according to the
of ue, for example, for

£9 as contained m oar Home
Ministry’s propossls, the amount came
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to Rs 43:88 lakhs, but according te
the Budget as 1t has been prescnied
the figure 13 Rs 2666 lakhswa
difference of about Rs 17 1lakhs,
instead of Rs 4388 lakhs, it is
Rs 26 66 lakhs which 1s thie revised
figure Similarly, about the estimates
for 1958-60, the figures that were plac-
ed before the commuttee were Rs 52 22
lakhs but the correspondiug figure in
the Budget 1s Rs 29 58 lakhs Similar.
ly in other matters The Home Min-
1stry’s figures, for exampic, as pub-
lished in Samant Patrike 1s Rs 58 4
lakhs but that published in the Budget
are Rs 54 74 lakhs There are, similag-
Iy other variations too

But 1 am not very particulur about
that What I am submnting i1 that
no one has revealed the Budgct
figures But before any figutes have
been placed m the Budget there 1 a
lot of discussion among ¢ Mmirtiie
between the Finance Mirisiry  bet-
ween the Administration «ind so on
They are the subject of scrutiny and
examination for a long tune We fee:
that whenever any changes are called
for 1n the Budget they ought to be
communicated to the Finance M nis-
try, but 1t 1s their right to accept them
o1 not accept them we cunnot firec
them

So, ! had thought that Shr1 Achaw
Singh would have tenlly welcomed
and in every way accepled and even
hailed the procedure tha’ we have
adopted The Chief Comm ssioner can-
not possibly imagine that he can rom-
mit a breach of privilege of this
House or do anything that would
affect the digmty of this Houss, whe-
ther of individual Membery or co'lec-
tive There 1s absolutely .0 question
of privilege mvolved in thi, If any-
thing these proposal® weic thos: of
the Home M nistry Thev wele dis-
cussed there and they had o bhe s~
cussed there (Interruption)

Shri Braj Raj Singh (Firozabad):
The Chief Commissioner there held a
Press conference (Interruption).
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Mr. Spesker: Order, order I am
uot going to allow a general discus-

sion
2e?

Shri Jagdish Awasthi (Bilhaur):
We want to know about the Press
conference held oy the Chiei Com-
missioner at Manipur

Mr. Speaker: Order, order It 1s
not denied There was a ¥I'ress con-
ference I do not find theie is any
case of privilege 1n this matter (Intcr-
ruption) Order, order Up w a par-
ticular point, hon Members can go on
making submussions When I begm
to give my ruling merely bucause of
<hese mnterruptions, am I going to
change what 1 have already thought
about 1t? It 1s not rigu: (Interrup-
tion) Order, order We ar nut
~hildren sitting here

Shri Tangamani I want to make

one submussion

Mr Speaker No I cannot allow
any further submission 1 have heard
the hon Member who tabled the
motion I have heard the objecinne
from this side

Shri Tangamani Is that vour ruling,
Sir?

Mr Speaker Yes, that 1s my ruling
1 have not yet given my consent If I
dn give my consent, then I will bring
1t up before the House It 1s now at
the preliminary stage, wheie it is for
me to make up my mind as to whe-
ther there 1s a case of breach of pr-
vilege here or not I do not see that
there 1s any case of privilege involv-
ed If I say there 1s a case uf privi
iege I will allow all sections of the
House to express thewr views (Inter-
ruption) Order, order This 1s
what I propose to do, and 1 have done
1t I am not satisfied that there 1s any
case of privilege here

Two things have been raised One
is that there is a breach of privilege
because these are Budget figures As
s00n as the hon Member gave me
f©otice of this motion, 1 asked him to
give a tabular statement showing the
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Budget figures and also those flgures
that have been made public by the
Chief Commussioner in his Press con-
ference He gave me the statement.
The hon. Muuster has already refer-
red to those figures There have been
substantial differences So far as
tne Home Ministry 1s concerned,
Rs 59 lakhs were sought to be asked
for by the Comnussioner or that
Council, but Rs 54 lakhs alone wese
given As a matter of fact, so far as
public health 1s concerned, Rs 9,000
was asked for and Rs 10 lakhs have
been provided The respective figures
for education are Rs 30 lakhs and
Rs 31 lakhs Thus there nave been
very hittle differences After all, it is
open to the Council to give its
demands The Council’s opinion is
invited The Commissioner and the
various departments first of all make
up therr mnd as to what amount
ought to be asked for It 1s for the
Home Ministry 1n this particular case,
and finally the Finance Ministry to
decide taking all these matters inte
consideration, as to what amount
ought to be provided The proposals
discussed 1n the commttee do not
themselves constitute the Budget

Now I would only advise for
future consideration by the Commise
sioner, that he need not hold a Press
conference a few days before the pre-
sentation of the Budget (Interruption)

Shri Bra; Raj Singh He 1s 1n close
contact with the Home Minister and
the Prime Minister

Mr Speaker: Order order If 1t
had been held some 15 or 20 days
before, I can understand that because
in that case, the Home Minister may
take all those things into considera-
tion But, 1if only four days
advance of the Budget presentation,
he does it, he wants to take the wimnd
out of the sails of the hon Fimnance
Minister here, and if he presents his
own Budget there, it seems to me that
the gentleman there, the Commis-
sioner, wanted to arrogate to himself
the position of the Finance Minister,
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Except for this matter of indiscre.
tion, I do not think there is any
‘question of privilege here. It is open
-0 him and to other members of the
‘Commnittee also to express their views.
‘' Shri Achaw Singh was a member
‘of the Council and if he himself had
held a Press Conference, there would
not have been a breach of privilege.
He, in that case, only makes a sug-
gestion, and it is for the Home Minis~
ter to accept it. Even if the Home
Minister accepts it, it is for the
Finance Minister, finally, to accept it
or reject it. Therefore, any proposal
that comes from any department by

. itself is not a part of the Budget, and
at any Dparticular stage during the
ecourse of negotiations however care-
lessly any person might have given
out some information to the Press, it
is not a breach of privilege of this
House.

The other question that he raised
was that the proceedings of the com-
mittee were secret. If it is intended to
be secret, it is right that it is kept so.
But any absence of secrecy, is not a
breach of privilege of this House. The
consultative committee is not a com-
mittee of this House. I was told the
other day by Shri Achaw Singh that
he was asked to keep quiet and not
to disclose it to the public. But the

\, Commissioner himself did so. The
Cammissioner, 1 am sure, hereafter
will not do such things. If he wants
‘to impose a vow of secrecy on the
members, he must also observe that
secrecy, but if he does not do so, let
him allow all the members also to be
free,

I am sorry 1 am not able to agree
with the hon. Member that there is
any question of privilege involved. I
have nothing more to say except to
add that on such questions a wise

practice may be adopted in future }y’

‘the Commissioner.

1831 b,

Avizorp Brrach or Pxrvizox Re:
Grnenal Bupoer

Mr., Speaker: Shri 8. M. Banerjes.

Shri 8. M. Banerjee (Kanpur): I
have received a photostat copy of a
letter and I have already sent to you
a copy of that letter. That letter is
trom S. Salig Ram & Co., Proprietors:
Raj Sahib Roora Ram & Surinder
Kumar; Distributors: The Imperial
Tobacco Company of India, Lid. The
Area Distribution: The  Ardath
Tobacco Co., London. They are ulso
stockists for the products of Tata Oil
Mill Co., Ltd., and are also army and
air force contractors. Their letter has
been issued from Delhi, 14/70, Kutab
Road, and is dated 21st February, 1959.
The letter says:

“Messrs Salig Ram & Company,
Bangalore.

Dear Sirs,

1 have come to know that there
are chances of enhancement
of excise duty on Players and
Gold Flakes. As such, please
make arrargements to keep
stocks for 2/3 months.”

The letter was actually written from
Delhi on 20th February, 1859 when the
budget had not been presented, and it
was issued on 21st February, 1859,
when the budget was placed before the
House only on 28th February, 1958, %
know the firm has cleverly used the
word “chances”, but he has also said,
“I have come to know",—know from
whom? Surely not from any astrolo-
ger. So, my submission is that not
only this thing has happened, but I
have also received information from
Bangalore that this particular com-
pany which used to buy articles worth
Rs. 1,500, from various places, bought
the entire material from one source,
namely, Messrs Prem Agencies. To-
day, the cost of this cigarette, Gold
Flake, especially, is 14 annas per





